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h:-'. Deputy-Speaker: The question

“That this House agrees with
the Ninth Report of the Commit-
toe gh Private Members' Bills and
Rasolutions presanted to t he
House on the 20th July, 18671.".

The motion was adopted

15.38 hrs.
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Mr. Depuiy-Speaker. The ques-
tiom is:
“That leave be granted to in-

troduce a Bill to make arrange-
ments for power generation, irrl-

(Amendment of Article 93)

Shri Nath Pal (Rpjepur) 8ir, I
beg to move for leave to introduce &
Bil} further to amend the Constitu-
tion of India

Mr. Deputy-Speaker: The question
is:

“That leave be granted lo im-
troduce a Bill further to amend
the Constitution of India®,

The motion was adopted,

Shri Nath Pai: Sir, 1 introduce the
Bl

15.40 hrs,

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 16)
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Mr. Deputy-Speaker: The guestion
Is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of Indla™,

The motion wgs gdopted,

Shyi Shiva Chandra Jha: Sir, I in-

frdivs s wew g o troduce the Bl
u';i:;blhhu in Gaxstie of Indi Bx traordinary, Part T,

section 2, daiga



